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IN THE CENTPRAL ADMINISTRAT IVE TRIBUNAL, JAIPUF BENCH,

JAIPUR.

Date of Order : 22.5.95,

CP 98/94
(OA 140/92)

Raj Kumar 3ingh s/o Shri 3 2. Singh, aged abyit 33 years,

regsident of TRD Colony, Hindaun City, Distt

PET IT IONER .

LI

Versus
1. Shri 3.B. Mathur, General Manager, Western
Railway, Churchgate, Bombay .
2. Shiri M. Sirrajuddin, Div isicnal Railway
Manager, Kokta. ’
3. Shri Sanjeev Phardwaj, Senior Dilvisional
Electrical Engineer, TRD, Western Railway,
Kota.
e+ e RESPONDENTS /CONTEMNERS
CORAM:
HOM *SLE M, SOPAL FRISHNA, VICE CHAIRMAN,
HON'RLE MR. OLP. SHARMA, MEMBER (A).
Fcr the Petitioner eee SHREL VIFPENDPRA LODHN .
For the PRPespondents eee SHRT MANISIH BHANDART
CRDER
(PER HON'ELE M. 30FAL FRISHNA, VICE CHATRMAN)
Petitioner Lawvman Singh Wadav has Ffiled this
{ C‘Utempf.PpkLLl”n JJdlﬂ 25 th-ﬁrﬁspondrnts‘ufs 17 of the
{1987, tating therein
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that spundw nts have not implemented the

Judgement <f the Triktunal ia OA 140,92 Jated 15.11.93,

they ought to ke punished for ocommitting contampt.

2 The directions issusd by the Trikunal in the

On aforegald were that the applicant /petitioner is
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entitled to seniority in the Foka Division on the hasis
of his Jate =of JLpﬁln|man and the respondents shall
tzake necessary action in this regard within a perlicd of
four months from ths date of re:eipt of a copy\of the
ordzr. It was alsce zlarifi=d that in the circumstances
nf the 2ase, the promotions already granted to employees
te the grade of Electrical Fitter crade-II (scals
Fs.1200-1200) shall not be disturbsd. In the reply
filed on hzhalf of the respondentz it has been categéri;
cally stated that the aprlicant /petiticner has been
promckzd o the past of Electrical Pitter Gr.II and he
haz be2en assigned senicrity in the said kjﬁupr poast ;on
the basiz of pazsing of the traﬁe test relevant o that
posk . In the ciroumstancss, regardless of whether
correct seniority has b2en 23gignzd to the petitioner
to the post of Electrical Fitter Gr.II, ths seniority

in the lower post has now no relsvance £o the case of

the petiticner because the petitioner heolds a higher

post of Electirieal Fitter 3r.I1 on the basis of
correctly assigned seniority in the hither post.

These facts are not disputed now.

3. In the circumstances, no case of conkempt is
made ouk against the respondents,//zortemnera. This

Contempk Petition 1is, therefore, 3dizmis ﬂ. Nek Lozs

izsuzd are hereby discharged.
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: ) L CQkM&% .
( O.0. dmaedh ) ( GOPAL FRISHMA )
MEMBER (&) VICE CHAIRMAN
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